| A,CT N@ HT oF 1913. |

PASSED BY THE GGOVERNOR GENERAY OF INDIA IN.
L CouwNoIL. '

(Reveived the assent of the Go-ziemor General on the
27th February, 1913.)

An Act for settling certain properties be-
longing to Sir Currimbhoy Ebrahim,
Baronet, so as to accompany and support
" the title and dignity of a Baronet lately

- conferred on him by His Majesty King
- George V to hold to him and the heirs
male of his body lawfully begotten, and to
- be begotien, and for other purposes con-
nected therewith, | . "

WHEREAS by Letters Patent King George

V by the Grace of God of the United Kingdom
of Great Britain and Ireland and of the British
Dominions beyond the Seas King Defender of the
Faith Dated at Westminster the 20th day of July
1911 in the TFirst Year of His Reign and by
- Warrant under the King’s Sign Manual His said
Majesty made known that He of His Special Grace
certain lknowledge and mere motion had erected
appointed and created His trusty and well-beloved
Sir Currimbhoy Ebrahim of Bombay Knight to the
dignity state and degree of a Baronet and him the
said Sir Currimbhoy Ebrahim for himself his heirs
. and sucocessors he did erect appoint and create a
- Baronet of the United Kingdom of Great Britain and
Treland by the said Letters Patent to hold the said
. dignity state and degree of Baronet unto him the said
Sir Currimbhoy Ebrahim and the heirs male of
his body lawfully begotten and to be begotten and
whereas the said Sir Currim®hoy Ebrahim is desirous of
' : ’ settling -
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- _settling in perpetuity such property on himself and
-+ -the heirs male- of his body . who may suoceed -to the
_title of Baronet conferred by the said Letters Patent -
as shall be adequate to support the dignity of the
-title conferred on him and them as aforesaid and where-
. as the said Sir Currimbhoy Ebrahim is seized of
and otherwise  well and = sufficiently. entitled to the -
hereditaments described in Part I of the First
Schedule hereunder written situate in the Island of
Bombay and the hereditaments described in Part TII
of the said First Schedule sitnate at Poona in the:
Presidency of Bombay and whereas the heredi-
taments particularly deseribed in the Second Schedule

hereunder written were respectively by the several

Jeases particularly specified in the Third Schedule

hereunder written demised unto the gaid Sir Currim-

bhoy Ebrahim his heirs executors administrators and
assigns with the appurtenances thereof respectively to
hold the same unto the said 8ir Currimboy Ebrahim -
his heirs executors administrators ana assigns from the
- respective days therein respectively mentioned for the
respective terms thereby granted subject to the pay-
- ment of the rents thereby respectively reserved and the.
performance and observance of the covenants on the
- part of the Lessee and conditions therein respectively
contained -and whereas the said Sir Currimbhoy -
Ebrahim is desirous of settling the said hereditaments
and premises particularly described in the First and
Second Schedules hereunder written (all which are
. assessed to be of the aggregate market value of
Rupees (20,00,000) Twenty lakhs upon the trusts and
for the purposes hereinafter declared and contained
~ concerning the same prémises and whereas the-
-said 8ir Currimbhoy Ebrahim is desirous that heirs
male of his body to whom the said title of Baronet

conferred by the said TLetters Patent shall descend
~ shall at the time of such descent upon them respec-

.. tively take and bear the name of “ Currimbhoy
~ Ebrahim » in lieu of any other name or names what-
ever which they respectively may bear at the time of
such descent on them respectively and he is also

desirons that the Accountant-General, Bombay, the
- ' Collector
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' Golleetor of Bombay, the Chief Pres1dency Magis-

trate of Bombay all for the time being and the person
in the actual enjoyment of the title of Baronet con-
ferred by the said Letters Patent for the time being

shall be the Trustees of the said hereditaments and pre--

‘mises and be likewise the Trustees for carrying into
execution the general purposes and powers and

provisions of this Act with relation to the said here- -

ditaments and premises and whereas the said Sir
Currimbhoy Ebrahim is desirous of settling the said

* hereditaments and premises so intended to be settled -

by him as aforesaid for the purposes of supporting the
dignity of the said Baronetey upon the trusts and for
the purposes hereinafter limited and declared-concern-
- ing the same and whereas ‘it is expedient that the
said trusts should be declared and the said purposes
should be effected by an Act of the Council of the

Governor -General for making laws and regulations;

It is hereby enacted as follows :—

1. This Act may be called «The Sir Currimbhoy
- Ebrahim Baronetey Act, 1913.”°

2. Arthur Montagu Brigstoke, Lsqr., the Ac-
. countart General of Bombav, Edward Little Sale,
- Esqr., the Collector of Bombay, Arthur Henry South-
cote Aston, Bsqr., the Chief Presidency Magistrate
~of Bombay, and the said Sir Currimbhdéy Ebra-

him, Baronet and their successors, the Accountant-.

Short title.

Incorporation
of Trustees.

General of Bombay, the Collector of Bombay, the -
Chief Presidency Magistrate of Bombay, all for the

time being and the heir male of the body of the Said
Sir Currimbhoy Ebrahim to whom the said. title and
dignity of Baronet conferred by the said Letters
Patent shall for the time being descend shall be and

they are hereby created a Corporation with perpetual

. succession and a common seal under the style and
title of ‘“The Trustees of the Sir Currimbhoy FEbra-
- him Baronetecy ” and the said Arthur Montagu

- Brigstoke, Bsqr., BEdward Little Sale, Esqr, Arthur.

Henry Southcote Aston, Esqr., and Sir Gulnmbhoy
Ebrahim Bart. and their said successors (hereinafter
~ styled “the Oorporatwn ) shall be and they are

: hereby
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Heirs of Sir
Currimbhoy
Ebrohim to
take his
name.

beneficiary
refuses, - -
neglects or
disconfinues
to use the
names

Ebrahim.”’

¢ Currimbhoy.
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= ‘hereby constituted as such Corporation the Trustees -

for executing the trusts powers and purposes of this
Act. : o '

3. The heirs male of the body of the said Sir Cur-
rimbhoy Ebrahim to whom the said title and dignity
shall descend pursuant to the limitations of the
Letters Patent whereby the said ftitle and dignity
have been granted shall take upon themselves res-
pectively the names of ¢ Currimbhoy Ebrahim” in
lien and place of any other name or names whatever ;
and such heirs male severally and successively shall

~ be called by the names of * Currimbhoy Ebrahim ”

and by these names shall name style and write -them-
selves respectively upon all occasions whatever.

Devlution of & In case any person to whom for the time being
interest whero the said title of Baronet shall have descended shall for

the space of one whole year thereafter or being
then under age shall for the space of one whole year
after he shall attain the age of eighteen years refuse or
neglect to use the names of “ Currimbhoy Ebrahim *
as hereinbefore enacted or in case any such person -
having so used these names shall for the space of
one whole year discontinue to use the said names
then in any or either of the said cases the estate or
interest in the said hereditaments and premises hereby
settled and in the hereditaments and moneys which -
‘shall hereafter become vested in the said Corporation
by virtue of this Act upon the trusts and for the
purposes herein declared and contained, of the per-
son who shall so refuse or neglect to use or having
used shall so discontinue to use the said names shall
during the remainder of his natural life, be suspended
and that during any and every such suspension the
benefits and trusts hereby created for the heir male
of the body of the said 8ir Currimbhoy Ebrahim who
shall use these names shall devolve on and belong to
the heir male of the body of the said Sir Currimbhoy
Ebrahim who would have succeeded to the said title
of Baronet conferred by the said Letters Patent on
the said Sir Currimbhoy Ebrahim in casc. the heir
male of the body of the said Sir Currimbhoy Ebrahim
so refusing or neglecting to use or discontinuing to

use
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use the s_aia name had dekpartedv'thiﬁé hfe, “and if there

~ shall not be at such time any such male heir of the |

body of the said Sir Currimbhoy Ebrahim - then the
hereditaments and premises hereby settled as also the
hereditaments and moneys which shall’ hereafter be-
come vested in the said Corporation by virtue of this
Act shall be retained by the said Corporation and
accumulated for the benefit of the male issue of the
sald Baronet that may subsequently be born and
succeed to the said title and in default of any such
male issue the whole of the said property shall devolve
upon such person as would be entitled to the same
if there had been a total failure of issue male of the
said Sir Currimbhoy Ebrahim.

5. Immediately upon the passing of this Act by

Vesting of

ttled pro-

force and virtue thereof the hereditaments and pre- perty and
mises particularly described in the First Schedule Sy im e

hereunder written shall be vested in the said Corpo-
ration upon the trusts and for the purposes and with
and subject to the powers provisions and declarations
hereinafter declared and expressed and the heredita-
ments and premises particularly described in the
Second Schedule hereunder written shall be vested in
the said Corporation for all the respective residues of
- the respective terms granted by the said leases respec-
tively to come and unexpired at the date of the pas-
sing of this Act upon the trusts and for the purposes
and with and subject to the powers provisions and

declarations hereinafter declared and expressed that

is to say upon trust to permit the said Sir Currimbhoy

Ebrahim for and during the term of his natural life

and from and immediately after his decease to permit
~during the respective terms of their natural lives the
successive male heirs of the body of the said Sir
Currimbhoy Ebrahim who shall succeed to the title of
Baronet conferred by the said Letters Patent (if he or
they shall so desire) to use and oceupy free of rent as
their vesidence the hereditaments and premises parti-
cularly described in the Second part of the First
Schedule hereunder written and also to use and
occupy as his residence free of rent any one of the
said hereditaments and premises particularly described
‘ ‘ in

)

pech thereof,




Schedules hereunder written and to.demise all or any

~ of the remaining hereditanients and premises for any

term of years not exceeding seven years’ to take effect

~ in possession within three months from the date of the

- - Payment of
rates, taxes,
ete., by Cor-
poration,

lease. : , ;
6. Out of the income of the premises particularly
described in the First and the Second Schedules
hereunder written (other than the premises which

- shall for the time being be used and occupied as a

Raising - of

- the- ¢ Sinking

“Fund*. and

the °“ Repairs
' Fund.” -

- the provisions of section 25 of this Act on the aggre--

residence by tne said Sir Currimbhoy Ebrahim or the .

heir male of his body to whom the said title of Baronet
conferred by the said Letters Patent shall have de-

‘scended) the said Corporation shall pay the rents and :

perform and observe the covenants by the Lessee and
conditions by and in the said several indentures of

lease reserved and contained and pay all rates taxes

assessments dues and duties in respect of the said
hereditaments and premises particularly described
in the First and Second Schedules hereunder written
and all buildings and erections standing thereon res-
pectively and defray the cost of all ordinary repairs
required for the purpose of maintaining such buildings
in a habitable condition and of insuring the same
against fire and all other outgoings of every nature
whatsoever. - ' ‘

7. The said Corporation shall out of the income

referred to in section 6 hereof remaining after making

the payments in the same.section. mentioned form for
the purposes hereinafter mentioned two funds to the
credit of one of which (hereinafter referred to as the
“Sinking Fund ) the said ~Corporation shall carry
every six months an amount which shall be equal to
00'61 per cent. calculated on the said sum of Rupees
(20,00,000) Twenty Lacs-and in the event of other
hereditaments being vested in the said Corporation
upon the trusts and for the purposes by and in this
Act declared and contained under and by virtue of

gate of the said sum of Rupees (20,00,000) Twenty
Liacs and the value of the additional hereditaments
so vested and to the credit of the -other of which

B (hereinafter

- Sir Ourr mbhoy Ebm,hz/m, : Bdmnetﬁ/ [ACT v ‘
~in the Piwst part of the TFirst and in the Second -
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(hercinafter referred to as the « Repans Fund ) the _
- said Corporation shall carry every six ‘months an -
- amount which  shall be " equal ‘to 872 per cent. cal-

- “culated on a. Oapital sum_of Rupees (2,00,000) Two

~ Lacs until such fund - shall amount to the sum of -
Rupees (2,00,000) Two Lacs. ‘

8. The residue of the income referred to in sec- the ‘;Z;’lgl‘l’g of
tion 6 hereof remaining after the payments mention- the income to
ed in the same section are. made and after the several i ﬂ?e"’rgl’;fg
sums are carried to the credit of the said Sinking bemg :
Pund and the said Repairs Fund respectively as pro-
vided in section 7 hereof shall be paid to the said
Sir Currimbhoy Ebrahim and the heir male of his
body who shall for the time being have succeeded to
and be in the enjoyment of the title of Baronet con-
“ferred by the said Letters Pafent and shall be of full

age for his own absolute use and benefit.
9. The sums which shall from time to time under Investment

the provisions of this Act be set aside for the forma- ;’fmg‘}?,’f P
tion respectively of the Sinking Fund and the Repairs nation  of
Fund (as also the interest of the securitiesin which the M™%

same respectively shall be invested) shall be invested

by the said Corporation in oron any stocks funds or

other securities of or the principal and interest of which

is guaranteed by the Government .of the United
ngdom of Great Britain and Ireland or the Geov-

ernment of India and the said Corporation shall be

at liberty as often as the same shall be necessary or

thought proper by them to alter vary and change

such stocks funds and securities for others of the .

. same or like nature.

19, 'When and as often as the said Smkmg Fund Devolution of
shall amount to the sum of Rs. (20,00,000) Twenty Freperties
Lacs and in the event of additional hereditaments Schedule IT
having been vested in the said Corporation wupon gmil o
the trusts and for the purposes by and in this Sinking Fund
Aot declared and contained under and by virtue "€ aised
of the provisions of section 25 of this Act to the
sum which shall be equal to the said sum of
Rs. (20,00,000) Twenty Lacs and the value of
the additional hereditaments so vested the said

001 poration
7
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Corporation shall by force and virtue of this

Ast Do divested of the hereditaments which ‘shall

then be vested in the said Corporation hy forve and L
" virtue of this Act and such of them as shall be of ‘a
. freehold tenure shall by force and virtue of this Aet:

become vested absolutely and such of them as are

~of a leaschold tenure shall become vested for all the

residues then unexpired of the several terms for

- which the same may be demised by the respective

leases relating to them for his own use and benefit
in the heir male of the body of the said Sir
Currimbhoy Ebrahim whe shall then have succeeded

him in the title of Baronet conferred by the said
Letters Patent. '

11. When and as often as the said Sinking Fund

‘shall amount to the said sum of Rs. (20,00,000)

. Twenty Lacs and in the event of such further

Income of
Sinking Fund
- to be added

to Tund ingof Rg- (20,00,000) Twenty Lacs and in the event .

cerlain cases.

hereditaments having been added as mentioned in
the last section to the sum which shall represent the

aggregate of the said sum of Rs. (20,00,000) Twenty

Lacs and the value of such additional hereditaments
the said Corporation shall with all convenient
despatch invest the same in the purchase of land
and hereditaments situate in the Presidency of
Bombay of a freehold or of a leaschold tenure
provided that in the event of the purchase of premises
of a leasehold tenurc the leases in respect of such:
premises shall be renewable in perpotuity reserving
a nominal rent and without any onerous conditions
and covenants on the part of the Lessee.

12. From and after the time that the capital of
the said sinking Fund shall amount to the said sum

mentioned in section 10 hereof to the sum which
shall represent the aggregate of the said sum . of -
Rs. (20,00,000) Twenty Lacs and the value of the
additional hereditaments so vested as aforesaid the
income thereof or of such part thereof shall not be
s0 invested as aforesaid shall be credited to the said
Sinking Fund and invested as directed by section 9
hereof and shall not form part of the capital sum on
which the same acerues. o

13. The
8
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e ‘building - standing- upon--the.s

18, The said Repairs Tund. shall be.applied by
and at-the-diseretion of -the said=Corpo n--to-the:
extraordinary structural repair - ngs

- premises particularly described in the Tirst' and
Second Schedules hereunder written or .upon any
other the hereditaments which may by virtue and
operation of this Act at any time hecome. vested in
the said Corporation. , o
14. If and so soon as any part of the said Repairs
~ Fund shall have been applied for any of the purposes
mentioned in section 13 hereof the same shall be
made up again to the said sum of Rs. 2,00,000 by
“setting aside and carrying to the credit thereof every
six ‘months out of the income of the hereditaments
and premises which shall at any such time be vested
in the said corporation by virtue of this Act remain-

0L -the  buirdings O
aid: hereditaments and -

N
S

Application
of R
Tund, =

Repairs
Pund to bo
kept up to the
sum of
Ts. 2,00,000.

‘ing after making the payments mentioned in section

6 hereof an amount which shall be equal to 872 per

cent. calculated on a Capital sum of Rs. (2,00,000)

- Two Lacs and also by setting  aside and carrying to

the credit of such fund the income of the part thereof |

which shall not have been so applied as directed by
section 13 hereof until such fund shall again amount
- to the said sum of Rs. 2,00,000. '

- 15. As often as the said Repairs Fund shall
amount to the said sum of Rs. 2,00,000 and so long
as the same or any part thereof is not applied to any
of the purposes to which it is directed by section 13

' hereof fo be applied the income thereof shall be

applied in defraying the cost of all ordinary repairs
which may be required to the hereditaments which
may for the time being be vested in the said Corpo-
ration by force and virtue of this Act and all outgo-
ings in respect of such premises. '

- 16. The said Corporation shall be at liberty to sell
- the said premises particularly described in the First
‘and Second Schedules hereunder written and also any
other hereditaments for the time being vested in them

Application
of income of
Repairs Fund.

Power of |
Corporation to
sell or.ex-
change the
premises des- |
cribed in  the |

by force and virtue of this Act or any of them with schedule.

‘the consent of the person entitled to and in the actual
enjoyment of the title of Baronet conferred by tl}g
S sai

epairs .
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in the Bombay Government Gazette and also with

~any of them for other lands and hereditaments in the
~ Presidency of Bombay of a freehold or - leaschold
~_tenure and upon any such exchange to give or receive

that the leases if any, in respect of the premises pro-
posed to be taken in exchange are renewable in
perpetuity reserving a nominal rent without -any
onerous covenants on the part of the lessee and
conditions. .

Cof;;;;fm o€ 17, Any such sale as aforesaid may be made either
regards sale by public auction or private contract and the said
- ox exchange. Corporation shall be at liberty to make any stipula-
' tions as to title or evidence or commencement of
title or otherwise in any conditions of sale or contract
for sale or exchange of the hereditaments proposed to
be sold or exchanged and may buy in or rescind or

vary any contract for sale or exchange.

 Investment L8, Tn the event of a sale of any of the heredit-
of mlopro- aments for the time being vested in the said Corpora-
) tion by force and virtue of this Act or an exchange
thereof the net sale-proceeds or the moneys received

~ for equality of exchange shall with all convenient
despatch be invested in the purchase of lands and

hereditaments of a freehold or leasehold tenure in.
the Presidency of Bombay. Provided always that -

in the event of the purchase -of premises of a lease-
hold tenure the leases in respect of such premises
are renewable in perpetuity reserving a mnominal rent
without any onerous covenants on the part of -the

" lessees and conditions. Until so invested the same "

shall be invested in any of the securities. mentioned
in section 9 hereof and the income hereof shall be
- applied as directed by sections 6 and 7 hereof.

Vesting of 19. The lands and hereditaments so to be pur-
lands and e chased as directed by section 11 hereof and ~the

editaments in
Corporation. ]ands and he1ed1taments ~which may be taken in ex-

change

10

: Resolutlon of the Grovemment of Bombay pubhshed B

the like cotisent and approval to exchange them ‘or -

any money for equality of exchange, provided always |

N e
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~ change under the liberty in that behalf reserved to the" =
. .b ) t.‘ S o

__said. Corporation ection 16-hereof —or--whieh. may:

to the said Corporation by gect’ipns 18 and 26 hereof
shall from and immediately after the completion of
.. the purchase or exchange vest in the said Corporation

‘upon the trusts and for the purposes by and in this

Act declared and contained of and concerning the

said hereditaments and premises particularly described

in the First and Second Schedules hereunder written

or such.of them as may then be subsisting and capable

of taking effect and subject to the powers provisions

and declarations in this Aet contained concerning

the same in the same manner and to the same effect

as if such hereditaments had been expressly vested by

this Act in the said Corporation upon the trusts and

for the purposes in this Act declared and contained.

20. The said Corporation during the minority of  Application
any heir male of the body of the said Sir Currimbhoy ?ngmc,i:?foi?é;
Ebrahim for the time being entitled to and in the of Baronet.
enjoyment of the title of Baronet conferred by the
said Letters Patent shall pay and apply for and to-

 wards the maintenance education and benefit of such
Baronet during his minority so much only of the in-

- come of the hereditaments which shall be vested in

- them for the purposes and upon the trusts by and in -
this Act declared and contained, which by section 8
hereof is directed to be paid to the heir male of the
body of the said Sir Currimbhoy Ebrahim entitled
to and in the enjoyment of the title of Baronet con-
ferred by the said Letters Patent who shall be of full

- age as the said Corporation shall in their discretion

- think proper and shall from time to time invest the
residue thereof upon the securities specified in section
9 hereof and shall upon such Baronet attaining his
age of majority pay over assign and transfer to him

 or as he shall direct and for his absolute benefit such
investments and all accumulations thereof and in
the event of the death of such Baronet before attain-
ing his age of majority the said Corporation shall
stand possessed of such investments and the accumu-

lations
' 11
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~ lations thereof upon trust for the heirs of such Baro- :

- Beronet to ap-

a

1 Bo Tawkul Tor tho said SiF "Curtiblioy -

point jointures Jibrahim and for any heir male of his body on whom

in . len
 maintenance
and other

. claims.

o the title of Baronet conferred by the said Letters
Patent _shall from time to time descend of full age

and when in the actual enjoyment of the said titte . |

and who shall not refuse or meglect or discontinuc
to use for the period hereinbefore in that behalf men-
tioned the said names of “ Currimbhoy Ebrahim ’’ as
hereinbefore enacted either before or atter his marriage
with - any woman or women by any deed or will (but
~subject and without prejudice to the annuity or
annuities if any which shall then be subsisting and
payable by virtue of any appointment made under
and in pursuance of this present power) to limit and -
appoint unto. any woman or women whom he shall
marry for her or their life or lives and for her or their
maintenance or jointure or jointures in har of any .
legal or customary right to maintenance or any other
~ claim whatsoever, any annuity or annuitics not ex-
ceeding in all the sum of Rs. 10,000 to commmence
- and take cffcet immediately after the decease. of the -
Baronet limiting or appointing the same to be issuing -
_and payable out of the said income payable under
this Act for his own absolute use and benefit to the
heir male of the body of the said Sir Currimbhoy
~ Ebrahim on whom the said title of Baronet conferred-
by the said Letters Patent shall have descended and
who shall be of full age and to be paid and payable
by equal half-yearly payments the first of such half-
~ yearly payments to be made on the first half-yearly
‘day after the decease of the Baronet who shall have
appointed such annuity ; Provided always that in case
any person on whom such title shall descend shall
have refused or neglected to use the said names of
“Currimbhoy Ebrahim” or shall discontinue fo0 use
such names for a year during his life every such
limitation and appointment either previously or
- afterwards made shall be and become inoperative and
invalid and no such annuity thereby created or
appointed shall take effect and be payable.
S 22. Provided
12 - :
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22. Provided always that such inc,ome;as,afore-“ Limit of

said shall not at one and the same time he subject it anh tonr.

- Rs. 20,000 for orin respect of any jointure or jointires iy ™ ™

- which shall be made in pursuance of the power here-
~inbefore contained, so that if by virtue of or under
the same power the said income would in case this

present provision had not been inserted be charged
at any one time with a greater yearly sum for joint-
ures in the whole than the yearly sum of Rs. 20,000
the yearly sum which shall occasion such excess or
such part thereof as shall occasion the same shall dur-
ing the time of such excess abate and not be pay-
able. ' ’ '

widow of Bar-

Sir Currimbhoy Ebrahim shall succeed to the title onet dying
of Baronet conferred by the said Letters Patent while " #&°
he is still a minor under the age of Eighteen years

and . shall thereafter die without attaining the age

of majority leaving a widow him surviving the said
Corporation shall out of the said income during the
minority of such widow apply for and towards the
maintenance education and benefit of such widow

while she continues to be a widow such sum not
exceeding Rs. 500 per month as the said Corporation

in their discretion think proper and shall after such
‘widow shall attain her age of majority and so long

as she continues to be a widow pay to her for her own
absolute use and benefit the yearly sum of Rs. 10,000
payable half-yearly the first of such half-yearly pay-

ments t¢ be made on the 1st half-yearly day after she

shall attain her age of majority.

24. In estimating for the purposes of section 22 Amount pay-

hereof the total amount payable out of the said in-23& = Jadx

T L] . jointure, for
section 23 hereof shall be deemed to be a jointure Turposes of

settled under section.21 hereof. - section 22
25. If at the time when the said Sinking Fund shall Vesting in

Lacs (but not afterwards) the heir male of the body bereditaments

. othor than

of the said Sir Currimbhoy Ebrahim who shall then these aescrib-

ed in  the
hELV_G Schedules.
13

- to the payment of more than the yearly sum of tures charge- .

23. If any heir male of the body of the said Fiovisienfor

come for jointure the amount directed to” be paid by be deemed a-

first amount to the sum of Rs. (20,00,000) Twenty Corporation of




properties des-

- ha&e succeeded to the said title of Baronet conferred by'v :

Baronetey. [Aor v

. e,

"+ the said Letters Patent shall be -desirous of vesting in - -

the said Corporation other lands and hereditaments
~ upon the trusts and for the purposes herein declared
and contained concerning the said hereditaments and
premises particularly described in the First and Second
~ Schedules hereunder written and subjeet to the
powers “provisions and declarations herein contained
and for that purpose and with that intent shall at his
own expense vest in the said Corporation such lands
hereditaments and premises then the said Corporation
may with the previous consent of the Governor of
Bombay in Council notified as aforesaid accept such
lands hereditaments. and premises and the same shall
~ thenceforth be held by the said Corporation upon the
same trusts and for the same purposes and subject to
the same powers provisions and declarations as are by
and in this Act declared and contained with regard to -
* the said hereditaments and premises particularly des-
cribed in the First and Second Schedules hereunder
written or upon such of them as shall then be subsist- -
ing and capable of taking effect in the same manner
and to the same effect as if such hereditaments had
been expressly vested by this Act in the said Corpora~ ~
tion upon' the trusts and for the purposes in this
- Act declared and contained. Provided always that
the total value of the additional premises so vested in
the -said Corporation shall not exceed Rs. (20,00,000) -
Twenty Lacs. Provided also that if at such -
date the person who shall then have succeeded to the
~said title be a minor under the age of 18 yeatrs then he -
shall be entitled to.exercise the liberty hereby reserved
at any time before the expiration of one year after he
shall have attained his age of majority. «

26. In-caseany-of-the hereditaments which shall
at any time be vested in the said Corporation shall be
“destroyed or damaged by fire the moneys received in
respect of such insurance shall in case the premises so
destroyed or damaged are any of the hereditaments
and premises particularly described in the Second
Schedule hereunder written or are comprised in any

indenture of lease be applied in accordance with the .

provisions
14
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':“g‘f"y'”iprowsions i that behalf contained in" the lease by o ’
- which the same are demised and in case of any other -
~ premises be applied either in rebuilding or reinstating
" the premises so destroyed or damaged by fire -or upon
‘the application of the person for the time being entitled
to and in the enjoyment eof the said title of Baronet
and with the consent of the Governor of Bombay in
Council notified as aforesaid may be laid out in the
purchase of other hereditaments in the Presidency of
“Bombay of a freehold or of a leasehold tenure provided
that the leases in respect of such premises are renew-
able in perpetuity reserving a nominal rent without.
any onerous covenants on the part of the lessee and
conditions. - In the event of such purchase the hered-
itaments so purchased shall immediately from and after
the completion of the purchase thereol vest in the said
Corporation upon the trusts and for the purposes by
and in this Act declared and contained of and concern-
ing the hereditaments and premises ‘particularly des-
cribed in the First and Second Schedules hereunder
written or such of them as may then be subsisting
~ and capable of taking effect and subject to the powers
- provisions and declarations in this Act contained
- concerning the same in the same  manner and to the
same effect as if such hereditaments had expressly been
vested by this Act in the said Corporation upon the
trust and for the purposes in this Act declared and
- contained. Until such insurance moneys shall be so
laid out the said Corporation shall invest the same in
one or more of the securities specified in section 9
- hereof and the income thereof shall be applied as the
income of the premises so destroyed or damaged.

27. Upon failure and in default of heirs male of , Ulthmte
the body of the said Sir Currimbhoy Ebrahim tovour of beir
whom the same title of Baroriet may descend the said & g;f;ﬁggg’; !
Corporation shall stand possessed of the said hered- , |
itaments and premises particularly described in the - !
First Schedule hereunder written and of any other :
hereditaments of a freehold tenure and of the funds o |
which may then be vested in them by virtue and “
. operation of this Act upon trust for the heirs of the
- last Baronet absolutely and shall also stand possessed
_ of
16




 of the said héreditaments and premises partioularly

tenure which may then be vested in the ‘said Corpora-
tion by virtueof this Act upon trust for the heirs of
the last Baronet for all the then residues of the terms
granted by the leases by which the same are demised.

ment of ex-

penses of Cor. OF any moneys which shall come to their hands by

- retain and reimburse themselves all costs expenses
and damages which they shall or may sustain expend or
disburse in or about the execution of the trusts powers
and provisions herein contained or in relation thereto.

Mansgement  29. The actual management of the hereditaments
of beredita-  for the time being vested in the said Corporation
ed in Corpors- including the collection of rents and carrying out

vision of the said Corporation. ,
saving of  30. Saving Always to the ng S Most Ex-

ist
vights. ~ cellent Majesty, his heirs and successors and to all

- and every other person and persons bodies politic and

tors and administrators and successors and every of
them (other than and except the said Sir Currimbhoy
Ebrahim his devisees and heirs and assigns) all such
estate right title interest claim and demand whatsoever
of into out of or upon the said hereditaments and
premises particularly deseribed in the First and Second

of respectively as they every or any of them had before
the passing of this Act and would could or might have

had held or enjoyed in case this Act had not been
passed.

The

16
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Relmburse: 28. 1t shall be lawful for the said 0‘01p01at10n out

poration.  virtue of the trusts and provisions of this Act to

tion. repairs shall be in the hands of the person in the
‘ -actual enjoyment for the time being of the said title of
Baronet conferred by the said Letters Patent being of
full age, subject nevertheless to the control and super-

corporate and his her and their respective heirs execu-"

Schedules hereunder written or any partor parts there--

“described in the Second Schedule hereunder written o¥ =~ = - -
- such of them as may then be still vested in the said
Corporation and any other hereditaments of a leasehold

=
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THE FIRST SGHEDULE. |

Part I.

First —All that piece or parcel of land or ground
with the messuage tenement or bungalow standing
thereon situate ]vmw and being on the Western side
of Pedder Road Gumballa Hill near Mahalaxmi in
the Island of Bombay in the Sub-District of the Reg-
istrar of Bombay and containing by admeasurement
two thousand one hundred and forty-seven square
‘yards or thereabouts be the same little more or less
and bounded as follows that is to say on or towards

 the North by a loose stone Gudya and beyond that the

vacant land of Trimbuck Jugonnath on or towards

the Bast by the Government “Ground and beyond :

that by the said Pedder Road on or towards the West
and South by a loose stone Gudya and beyond that by
the vacant land belonging to Nowroji Jehangir Gam-
adia - registered by the Collector of Land Revenue
under Old No. 616 New No. 2861 Old Survey No. 81
New Survey Nos. 7075, 7113, 7119 and assessed by

- the Municipality under Street Nos. 102, 112 Ward
No. 3494.

Secondly ~—A1l that piece of Government ground
- with the messuage or dwelling house standing thereon

situate on the East side of Shamjee Hassajee Street

now called Samuel Street in the Registration Sub-
district of Bombay containing by admeasurement two
hundred and eighteen square yards or thereabouts
assessed under Ward B. No. 1667 and Street 165—167
and registered in the books of the Collector of Land
Revenue under Old No. 1023 and New No. 6751 Old
Survey No. 198 and New Survey No. 2788 and bounded
on the East by a Sweeper’s passage on the West by
Shamji Hassaji Street or Samuel Street on the North
by the property formerly of Khan Mahomed Habibbhoy
but now of Ebrahim Hassam and on the South by the

property  formerly of Cassum Natha but now of
' Curnmbhoy Ebrahim.

All

17




All that - plece or palcel of vacant land or ground“ '

situate lying and being in the Civil Lines of Poona =

in the Registration Sub-District of Haveli containing
by admeasurement three acres twenty-eight Gunthas
and forty-one square yards being equal to seventeen
thousand nine hundred and f01ty nine square yards
or thereabouts being portion of land registered in the
Books of the Collector under Old Survey No.
94: and the New No. 126 and which said land is bounded
as follows that is to say on or towards the East
partly by the land belonging to K. B. Dastoor
Hoshang Jamaspa and partly by the road leading
from Bund garden to the City on or towards the
West by the land belonging to Narayan bin Raghoji
Dhala on or towards the North by the property of
Hari Rowji and on or towards the South by the road
leading to Record Hall and beyond that by the pro-
- perty of Desai Hari Prasad together with bungalow
~and bu11d1ngs standing thereon.

THE SECOND SCHEDULE.

First :—All that piece of land situate on the Wode-
house Road Estate of the Improvement Trust at the
junction of the Wodehouse Road and Colaba Cause-
way on the Esplanade in the City and Island and
Sub-Registration District of Bombay which has been
computed to contain an area of three thousand four
hundred and seventy six square yards or thereabouts
and which is bounded on the West by Wodehouse
Road aforesaid on the Bast by Colaba Causeway on
the North by the junetion of the said two roads and
on the South by the land known as Plots Nos. 11A
and 11C on the said Tmprovement Trust Estate
which said piece of land is known as Plot No. 11B.
- Wodehouse Road and which said premises are assessed
by the Collector of Land Revenue under New Survey
No. 9561 and are assessed by the Municipality under
‘Ward No. 886 (1-3) Street Nos. 16, 16B together
with the buildings now erected and built thereon and
~ known as Hotel ngestlc , Secondly
18
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ST Secondly —All that p1ece of Leasehold Land mﬁuate‘ .
* _on the Bast side of a New Road on the Esplanade in the
. City and Island and Sub-Registration Distriet of Bom- -
bay which has been computed to contain the total area

of one thousand five hundred and seventeen square
yards or. thereabouts and which is bounded on the
North by a passage on the Bast by vacant land of the
Bombay Improvement Trust on the South by Plot No.
6 Wellington Lines and on the West by a New Road
and which said piece of land is known as Plot No. 7
Wellington Lines and which premises are assessed by
the Collector of Land Revenue under part of New

Survey Nos. 90562 and 90563 and are assessed by the -

Municipality under Ward No. 1301 (7) Street No. 3
together with the buildings and premises erected and
built thereon and which premises are known as Meher
Mansions.

Thirdly :—All that piece of Land situate on
the Bast side of a New Road on the Esplanade in the
City and Island and Sub-Registration District of Bom-
“bay which has been computed to contain a total area

- of one thousand and five hundred square yards or there- .
- abouts/and which is bounded on the North by Plot No..

4 Wellington Lines on the I‘ast by the land of the
Bombay Improvement Trust proposed to be laid out
as a central garden on the South by Plot No. 2 Well-
ington Lines and on the West by the New Road afore-
sald which said piece of land is known as Plot No. 3
Wellington Lines and which said premises are assessed
by the Collector of Land Revenue under New Survey
No. 9562 and are assessed by the Municipality under
Ward No. 1301 (4) Street No. 3 B Together with the
buildings and premises now erected and built thereon.

~ Fourthly :—All that piece of Leasehold Land situate
on the Colaba reclamation in the Lower Colaba Divi-
sion of A Ward ir the City and Island and Sub-Reg-
istration District of Bombay which piece of land has
been computed to contain a total area of two thousand
four hundred and forty-nine squave yards or there-
abouts be the same more or less and which is bounded
on the North-East by Fazal Road on the South-
East by a 40 Feet Road and on the South-West

19

by‘




'Cblrlrnmbh')y Eblahlm ‘and- on -the Nmth,Weqt b§
Cuffe Parade which said piece of land is known as
Plots Nos. 6 and 7 on the Colaba Reclamation and
which said premises are assessed by -the Collector
 of Land Revenue under New Survey No. 9765 and arc
~ assessed by the Munlmpahty under Ward Nos. 120,
225 (11) Stleet Noi:» 12 J Together with all buﬂdmws ‘

~and premises now er ected and built thereon.

Fifthly :—Ali that piece of land situate on the
Oolaba Reclamation in the Lower Colaba Division of
A Ward in the City and Island and Sub-Registration -
District of Bombay which piece of land has been com-
puted to contain a total avea of 2,462 square yards or
thereabouts and bounded on the North-East by Plots
Nos. 6—7 on the South-East by a 40 Feet Road “on the
South-West by Khat.o Road and on the North-West by
Cuffe Parade which said piece of land is known as
Plots Nos 5—6 on the Colaba Reclamation and which
said premises are assessed by ~the Collector of Land
Revenue under New Survey No. 9765 and are assessed
by the Municipality under Ward No. 225 (10) Street
No. 12 I Together with all buildings and premises
" now erected and built thereon.

8. G. P. 1., Delhi~207 i D.—8-4-13—5,000.
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